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IN THE COURT OF ASSISTANT SESSIONS JUDGE, 
SONITPUR, TEZPUR.              

 

Present: Nabajit Bhatta. AJS. MA, LL.B. 

Assistant Sessions Judge, Sonitpur, Tezpur 

 
 

(27th April, 2022)  
 
 

(Sessions Case No  114 / 2020 )  
 

 
(FIR NO.108/2020 DATED 27-11-2020 / KIDNAPPING CASE /AND       

RANGAPARA  POLICE STATION) 

COMPLAINANT :      SRI SANJIT KALANDI 

REPRESENTED BY  
 
 
 
 

   SMT. N. RAHMAN, ADVOCATE 
   ADDITIONAL PUBLIC PROSECUTOR 

 
ACCUSED  

     
     SRI SUNANDA NAYAK 

S/O SRI BIREN NAYAK 
VILL- SONAJULI T.E.  
LINE NO.10 
P.S.-  RANGAPARA 
DIST- SONITPUR, ASSAM 

REPRESENTED BY  
 
 
 
 

   MR. D. BARUAH,   ADVOCATE 
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Date of Offence  26-11-2020 

Date of FIR.  27-11-2020 

Date of Charge-sheet  14-12-2020 

Date of Framing of Charges  11-02-2021 

Date of commencement of evidence  15-11-2021 

Date on which judgment is reserved  27-04-2022 

Date of the Judgment  27-04-2022 

Date of the Sentencing Order, if any  None  

 
 

ACCUSED DETAILS: 
 

Rank of 
the 

Accused 

 
 

Name of 
Accused 

 

 

Date of 
Arrest 

 

Date of 
Release on 

Bail 

Offences 
charged 

with 

 
 

Whether 
Acquitted 

or 

convicted 
 

 
 

Sentence 
Imposed 

Period of 
Detention 

undergon

e during 
Trial for 

purpose 
of Section 

428, 

Cr.P.C. 

1 Sri Sunanda 
Nayak 

 

03-12-2020  05-02-2021  366 (A) 
IPC 

 Acquitted none    64 Days 
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IN THE COURT OF ASSISTANT SESSIONS JUDGE, SONITPUR, TEZPUR.              

                                    SESSIONS CASE NO. 45/2020 

                              ( GR CASE NO.4420/2018 ) 

 

State of Assam. 
                  -vs- 
Sri Sunanda Nayak.                                            ..............  Accused.  

 

U/S: 366 (A) of  I.P.C. 

 

Present:                                                   Nabajit Bhatta. AJS. MA, LL.B. 

                                                    Assistant Sessions Judge, Sonitpur at   
             Tezpur. 

 
27th  day of  April, 2022 
 

Smt. N. Rahman    :                                 ………..     Advocate for state. 

      Mr. D. Baruah     :                                  ……... Advocate for Accused. 

 

Date of  Hearing :   15-11-2021 & 27-04-2022   

Date of Argument : 27-04-2022   

Date of Judgment : 27-04-2022   

 

                                                  JUDGMENT 

1.  Prosecution story in brief is as follows that on 27-11-2020 

the complainant Sri Sanjit Kalandi lodged the FIR before the  

Rangapara Police Station to the effect that on 26-11-2020 at 

about 7 a.m., in the morning, his daughter Smt. Sandhya 

Kalandi went for tuition to Bishnupur, Rangapara. After that 

she did not return back to his house. Later on, he came to 

know that accused Sri Sunanda Nayak kidnapped his daughter. 

Hence, the case.  
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2. The instant case was registered u/s 366 (A) of I.P.C. against 

the accused and police investigated the same. After completion 

of investigation, police submitted charge-sheet against the 

accused Sri Sunanda Nayak u/s 366 (A) of I.P.C.  

3. On production of the accused Sri Sunanda Nayak before the 

learned Chief Judicial Magistrate, Sonitpur, Tezpur, copies of 

relevant documents were furnished to him and thereafter the 

case was committed to the Hon’ble Sessions Judge, Sonitpur as 

the case was exclusively triable by the Hon’ble Court of 

Sessions. After that the case has been transferred to this court 

for trial. Accordingly, charge u/s 366 (A) of I.P.C. has been 

framed against the accused person and the said charge read 

over to the accused person to which he pleaded not guilty and 

claimed to be tried. 

4. Prosecution in order to prove the case has examined four 

witnesses i.e. the complainant and the victim. Defence plea 

was total denial. Defence has adduced no evidence. Statement 

of the accused Sri Sunanda Nayak u/s: 313 Cr.P.C. has been 

recorded.   

5. Point for Determination:- 

Whether the accused on or about 26-11-2020 at 7 a.m. 

induced Smt. Sandhya Kalandi, a minor girl under the 

age of 18 years, to go from the home of the 

complainant with the intent that said Sandhya Kalandi 

it to be likely that the said Sandhya Kalandi might be 

forced to illicit intercourse with another person and 
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that the accused thereby committed an offence 

punishable U/S 366 (A) of the Indian Penal Code?   

6. Heard argument from the learned counsel of the accused. 

On perusal of the evidence on record and case diary, the 

very findings are as follows :  

DISCUSSION, DECISION AND REASONS THEREOF 

7. Prosecution opening the account of examining the 

witnesses, first brought Sri Sanjit Kalandi as PW-1. PW-1 has 

deposed that he is the complainant of this case. He knows 

the accused person. The incident occurred on 26-11-2020. 

Victim Sandhya Kalandi is his daughter. She used to go for 

tuition in the morning. On that day, his daughter Sandhya 

Kalandi went to Bishnupur for tuition and his son Pankaj 

Kalandi took her for tuition at the house of teacher on 

motorcycle. After that his son Pankaj Kalandi came back to 

his house. Till afternoon, his daughter did not return back to 

his house. They searched her at different places but could 

not find her. Prior to the incident, the accused threatened 

her so they suspected him for that incident. On that day, in 

the evening he lodged the ejahar regarding the incident. 

They found their daughter Sandhya Kalandi at the police 

station after six days of the incident after recovery by police. 

Ext.1 is the ejahar and Ext.1(1) is his signature.     

8. In cross-examination, PW-1 deposed that he did not see 

that the accused Sunanda Nayak kidnapped his daughter 

Sandhya Kalandi.  



6 

 

 

9. PW-2: Smt. Sonu Kalandi has deposed that the complainant 

is her husband. She knows the accused person. Victim 

Sandhya Kalandi is her daughter. The incident occurred one 

year ago. On the day of incident, her daughter Sandhya 

Kalandi went to tuition with her son on his bike to the house 

of the teacher. But till the afternoon she did not return back 

to their house, hence they searched her at different places. 

After that her husband lodged the case regarding the 

incident. They got their daughter Sandhya Kalandi after six 

days of the incident at the police station. They came to 

know that accused Sunanda Nayak took their daughter 

Sandhya Kalandi on the day of incident. Prior to this 

incident, the accused Sunanda Nayak slapped her daughter.    

10. In cross-examination, PW-2 deposed there was a love 

relationship between her daughter Sandhya Kalandi and the 

accused Sunanda Nayak.  

11. PW-3: Sri Kushal Kalandi has deposed that he knows 

the both parties. The incident occurred on 26-11-2020. On 

the day of incident, victim Sandhya Kalandi went for tuition 

with her brother but she did not return back to her house. 

Hence, the complainant informed them regarding the 

incident. The victim girl Sandhya Kalandi was recovered 

after six days of the incident and her parents took her from 

the police station.   In cross-examination, PW-3 deposed 

that he did not see the incident, just he heard regarding the 

incident.      



7 

 

 

12. PW-4: Smt. Sandhya Kalandi, the victim, has deposed 

that complainant is her father. She knows the accused 

person. The incident occurred about two years ago. On the 

day of incident, she went to Rangapara, Bishnupur for 

tuition with her brother Pankaj Kalandi on his bike. After 

that her brother Pankaj Kalandi left the place. After 

sometime, accused Sunanda Nayak came near to her and 

asked her to visit some place. She went with the accused on 

his bike. He took her to a place which was not known to her. 

She stayed with him at that place for four days. The accused 

is known to her from long days, so on being asked by him to 

visit some place she went with him with her own will. After 

her father lodged the FIR, the accused returned back her to 

her parents. Police brought her before the Judicial 

Magistrate to record her statement. Ext. 2 is the statement 

u/s 164 Cr.P.C. and Ext.2(1) to 2(3) are her signatures 

13. In cross-examination, PW-4 deposed that she has 

friendship relationship with the accused since long days. The 

accused did not forcefully take her with him. 

14.  I have minutely perused the evidence on record 

including the cross-examination of the witnesses. From the 

above discussions no sufficient incriminatory materials have 

been found against the accused person. Further the victim 

girl PW-4 deposed that the accused did not forcefully took 

her rather she herself went with him with her own will. Thus 

keeping view of what has been discussed above this court 
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has no least hesitation that the prosecution has failed 

miserably to establish the guilt of the accused person U/S: 

366 (A) of I.P.C. beyond reasonable doubt. Hence, the 

accused Sri Sunanda Nayak is not found guilty.       

   ORDER.  

            Accused person namely Sri Sunanda Nayak is 

acquitted from the Charge U/S: 366 (A) of I.P.C. and set at 

liberty forthwith. 

           The bail bond of the accused person is extended for six 

months. 

            Given under my hand and seal of this court on the 27th  

Day of April, 2022. 

 
 
          Nabajit Bhatta. 
                                                         Assistant Sessions Judge 
        Sonitpur, Tezpur. 
 
 
 
 

 
As dictated and corrected by me : 

 

 

           (N. Bhatta)  

Asstt. Sessions Judge 

  Sonitpur, Tezpur 

 
 

 
 
 
 

Typed & transcribed by me : 
 
 
 J. Muru, Steno 
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LIST OF PROSECUTION / DEFENCE / COURT WITNESSES 
A. Prosecution: 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS,  MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

PW: 1 Sri Sanjit Kalandi informant 
PW: 2 Smt. Sonu Kalandi Other witness  
PW: 3 Sri Kushal Kalandi Other witness 

PW: 4 Smt. SandhyaKalandi victim 

B. Defence Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS, MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

NIL NIL NIL 

C. Court Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 

WITNESS, MEDICAL WITNESS, PANCH WITNESS, 
OTHER WITNESS) 

NIL NIL NIL 

LIST OF PROSECUTION/ DEFENCE/ COURT EXHIBITS  

A. Prosecution:  

Sr. No Exhibit Number Description 

1.  P-1/PW1 Ejahar 

2.  P-2/PW4 Statement of victim  u/s 164 CP.C  

B. Defence:  

Sr. No Exhibit Number Description 

 NIL NIL NIL 

C. Court Exhibits:  

Sr. No Exhibit Number Description 

NIL NIL NIL 

D. Material Objects:  

Sr. No Exhibit Number Description 

NIL NIL NIL 

 
 
                         Asstt. Sessions Judge 
                                                                                 Sonitpur, Tezpur 


